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NOTES OF THE REGISTRY
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Heard Shri T.Rath fer the applicant and

Shri A.K.Bese, Sr.Standing Ceunsel for the
Responédents.

The Applicant was imposed with a punishment
of steppage of one increment fer a peried ef ene
Year without any cumulative effect. while filing

an appeal, the Applicant alse appreached this

Tribunal simultanecusly in the present 0.A.560/98.

There was an ad interim order/direction to the
Respondents to censider the gppeal of the
Applicant; netwithst anding the . pendency of this
OC.A..The Appellate Autherity, encensideration of
the appeal of the Applicant, modified the
punishment and reduced the peried of steppage of
increment for a period of six menths enlya;:bthat
teo without any cumulative effect.

The Appellate Autherity having & redressed
the griévances of the Applicant, there remains
nothineg mere t@ interfere with the appellate
oerder. In the said premises, this C.A. is
dismissed, but there shall be ne order as te

cests,




